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IN THZ CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH

AT HYOERABARD.

L 3

U.8.80. 17 of 1997,

Date of decision: March 12,1999,

Betwean:
F. Gangadhar . .o Applicant
And

1. Union of India represented by its
Secrstary, Defence Production and
-Supplies, Ministry of Defence,

- ////F South Block, Naw Delhi.

2. Diracior General, Aeronattical
Quality Assurance, finistry of
Defence, 'H' Block, DHQ F,0.,
New Belhi - 110 ut1.

3. Chis f Resident lnspector,
DGAQA, HAL POD., Balanagar,
Hyderabad - 500 042. .o Respondent s,

COURSEL FOR THE AMPLICANT: S5ri L.Nanda Kishors.,
Counsel for the Rgspondents: 5ri V.Rajeswara Rao,
CORAM:

Hon'ble Sri R, Rangarajan, Member (&)

Hon'ble Sri B.S. Jai Parameshwar, Member (3)
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JUDGMENT .

(per Hon'ble 5ri R. Rangarsjan, Member (A}

Heard 5ri L.Handa Kishore, learned counsel
the Applicant and Sri V.Ha)eswara Rao, learned counse

for the Respondents.

The applicant in this 9U.4., joined the
Respondents' Organisation on 5.1.1979 ag Senior Scien

undén
fissistant/ Director General, Asronsutical Quality A
(DGAQA) wes Pormerly known as DTD&P(AIR). Initiallyl
applicant's pay was fixed in tha pay scale of Rs.1640
Subsequently on the basis of rectification of certain

anomalies in the II1I Pay Commission's rsport, the pay

scale of Senior Scientific Asgistants who were q}mila

placed like the applicent and uho 9% working with thf

Uefence Research Development Crganisation (DRBD_PUr s
were placed in the Pay scale of Rs. 2375--3500 by
Gevernment of India igtter No. 9(1)/85/0(LEC/IC/T
dated 11th November, 1988, Since the applicaent and

others are also officers of ths same rank of DGAQJA,

they have spproached this Tribunal by filing 0.A.N0.8

That U.A, was disposed of bp 24-9-1991 dirscting the

respondents to initiete steps for extending the award

for

tific

ssurance

the

~2900.

rly

hort}

83/89,

to

the Senior Scientific Assistants wixg of the DTD & P(AIR)

slso by moving tne Parliamant at the rext available

opportunity Fbr approval. A copy of the judgment

(Arnexure II to the C.A.) is enclosed to the U.A,

)
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Pur suanby to the orders of this Tribumal in the above
referred %% 0.A., the applicant was also placed in the
péy scale of Rs. 2375-3500. The applicant tharéafter
was pro@oted as Junior Scientific Ufficer on 4.7.1988.
On his promotion his pay was fixed in the pay sﬁale gf
Rs.2060-3500.  The spplicant submits that this is qkm,
inferior scale compared to the pay scale of Rs.2375-3500
which he was drauing as Senior Ascientific Assistant,
Though this was-brought to the netice of the respondents,

the applicant submits that it uwas not rectified.

The applicant submits that he is placed in (the
same capacity as Junior Scientific Ufficer of DROO.

The applicsut submits that the JuniorS5cientific 0fficprs

——

of the.DRDD approached th: Principal Bench of the
Central Administrative Tribunal, New Delhi seeking

a pay scale highaf than thaeir existing scale of
Hs.23?5-73500. The Principa} fiench of the Caentral
Administrative Tribunal by order dated 8.11.1995 alloyed

the said U.A. As a result of that jﬁdgment, the Ministry

of Defence (R&D) passed the 5.0, (LBtter W0.96574/150/Pa, Scale/RD
Pers.3 dated 11.6.1996)revising the pay scale of Junior

to that of
" Scientific Officers of DRDO/£BeR Rs.2375-75-3050-E8-100-3750.

Thereafter the applicant approached the respondents and
requested them to tresast him on par with the Junior Scientific
Gfficets of DRDU as was done previously. It is statgd that

the respondants have informed the applicant that the

o R




judgment of the Principal Bench of the Tribunal is
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applicable only to Junior Scientific Officers of ORDO| only,

The gpplicant submits that the above re jection is not| in

order as earlier the award that was given to the SSas|af

BROO was extendsd to the 55As of DGAJA by Pros. No.OALB83/89

dated 24 0901991 .

Likeuisa/the subsaquent bengfits that

the J50s., of DROD have received axa-kgxakky- are equailly

to be given to the applicant who is under employment df

CGAQA formerly known as DTD&R(AIR).

This 8.A., is filed¥ praying Por a direction |to

the respondents to extend the pay scale of Rs. 2375-3750

applicable to 350s., of DRDO0O to the J50s., of DGAQA irk®

in toto as mr the Government of India letter No.96574

/350/Pay

Scale/RD Pers 3 dated 11.6.1996 and to extend# ihe benefits

Plowing Prom the order in the 0.A.912/93 dated 8.11.1995 to

those persons w=-ho hag&vhean promoted before 1.1.1986 ¢
as they would also be entitled to higher revised pay sc
than the revissed pay scale applicable to the fseder cat

past from which they were promoted before 1.1.1986,

R reply has been filed in thi; G.Ae It is a
very short reply and it only reveals that the DRDO and
DGAQA are two different organisations a&d Erg hence the
pay scale given to 3S0s., of ORDG., is not applicaule t
JsSGs., in DGAQA.

However, the V Pay Commission had

recommended the Fay scale of Rs.7500~--12000 for the J30
\

or DGAQAon par with the admicesels corresgponding posts

r later
ale

sgories

Q
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in ths ORDC and DGAQA sub ject to certain condition;. Though
the upgradation of pay scale of jSDs., in DGAQA was qnjer
consideration, the respondents thouéht it Pit to auwsit| the
outcome of the V Pay Cummissioq's recommendations aﬁd the

pay scale of J50S., has bdan fixed as per %k recommendations
of the V Pay Commission from the daydpf/;he V Pay Commission's

‘recoomendations were accapted.

The main point for cBnsiderstion in this
C&., is:
"Whether the scale of pay of Rs. 2375--3750

applicable to 1S0s., of DRDO is also applicable

to the applicsnt herein from the date of his

'prumotion as JsGo7?"

The main contantion of the respondents in this
U.A.,?_;'against the above reguest is that the pay scale%PP
DRDO and DGAQA cénnot be one and the same as these tup
ars differént organications and hence the decision was ke pt
pending till the V Pay Commiscion Scales wera announcad.,

On the basis of the recommendations of the V Pay Commissidn
the scale of pay of the applicant was made equal to that
of JsO., of DRDO. Hence, no further‘25¥épsf.aré called: for

in the {,A,

(J )
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This D.R.; was filed on 5.,12.1995 much ear liér

to the submission of the recommendstion of the \ Fay

Commissian., Henca, the futhorities were not avare df the

rscommandations of the V Pay Commission in this connection.

The submissions made in regard to the higher scale of| pay

on the basis of the V Pay Commission have arisen after

the filing of the C.A.

The respondents themsslves have accepted that

the pay scsle of J50s., in DGAQA will 0B the same as

JS0s., in ORDG. It ig also seen from the re commendations

of the V Pay Commission that the scale of pay of JS0s.

»

in DGAQA was fixed in the ‘pay scale of Rs.?,500-12,000
on the besis of eazrlier scale of Rs. 2375--3750.

,Hence whan the applicant submits that he snould te givs

1!

the same scals Df‘péy of J50S5., as vas given to J50S., |of

DROC from the time he uas promoted as J50 ,  th&t .

/

appears to bs a genuine reguest. it is also seen from

the Memorandum produced. by the counsel for the applicant
(Memorandum No.4373/7200GA0A/ Adm (GR.TI) 0/2G6.3.1997)

that the csse is under considaration of the Gover nme nt ,

But the letter is not very clear. The aspiicant tried

to submit that the respondents are actively considering
for granting them the same scale of pay that was given

to JSUS., of DROO to the 350S., of DGALA. But as stated

above, the Memerandum dated 20.3.1997 is not very clesar

and it has to bs further examined.

N




7 :
By the time of Piling of this 0.A., both the recommendations

of V¥ Pay Commission as well as the Memorandum dated 20-3-1997

are not available to the Respondents' Crganisation. Hence,

those points wers not sxamined by the respondents in their

regly.

In view of the facts and circumstances of 'the
case, we fezl that a ressonable opportunity is tn‘be
given to the‘raspondents' Crganisation to reconsidsr the
issue in toto tsking into account the subseguent éuants
and pasgs a éuitable order in accordance with léu, rules

and regulations. Such a direction, in our opinion

will meet the ends of justice in the disposal of the calse

of the applicant,

In the result the following directions are

given:

i) Taking due note of the fact of fixation of pay
of the applicent as S5A in DGQQR Crganisastion
in the scale of pay of Rs.2375~3750 which|is
the same as that of S5SA of ORDq}aaé fhe
recnmmendation&of the U Pay Cammissiqn and
the Memorandum dated 20.3.1997, a final
decigion for fixing the pay of the aspplicant

from the date of his promotion as J50 shal
be taken by theg respondents' Organisation

within a period of thres months from ths

1




853,

date of receipt of a copy of this Orddr

[*2]

ii) A speaking order shall be issued in thi

régard to the spplicaent uwithin the

gtipulated period as indicated abuﬁe.

iii) The applicant is st liberty to move
this Tribunal if he is aggriesved by.

the decision taken by the respondents.

The 0.A., is ordersd accordingly. No costs.
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.5 .JA MESHWAR ) . (R.RANGARAJIAN)

K»“J

ember (J) Member (A)
Y .S
Date: March 12,1998, ékﬁ%

"
7l
Dictated in open Court.
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